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The learned coirnsel for the 

petit ioner* Seeks leave of the Tribuüel 

to-withdraw the petition with liberty 

to move the Tribunal whenever some 

action is taken affecting condition of 

petitioner's service in derogation of 

the circular elready cited in the 

petition. Giving that liberty, this 

petition is rejected. 

Heard Nr.4shok Mishra for the 

respondents. 
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